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Bomb Blasts

[ Tra-ns.faﬁon]

SHRIRAJVEER SINGH ( Anola): The day

- before yesterday, aninstruction was given by

. the Chairthat the hon. Minister of Home Affairs

wouldmake astatermentonthe situation obtaining

in Kashmir beforethe curent sessionisadjoumed

sine die. The hon. Minister of Home Affairs is
presentinthe House atthe moment.

MR. SPEAKER: Neitherthe hon. Minister of
Home Affairs nor we are aware of it.

SHRIRAJVEER SINGH: It was clearly said
thatstatementwould be made beforethe current
sessionisover.

MR. SPEAKER: Atleastthis muchyouare
witnessing yourself that he is sitting before you
andwe all are also sitting before you.

[English]

SHRICHETAN P.S. CHAUHAN (Amroha):
Sir. we met the Home Minister and directions
were alsogivenfromthe Chairthatthe Statement
couldbe made. Theissue of Jammuvalleyis
very senous. | think it willtake only five minutes
forthe Minister to make the Statement.

MR.SPEAKER:Hehasbeensobusyandwe
too have beenverybusy. Thereisnotime. If you
curtain the activities that startat 12.00 noon, we
will have more time.

{Interruptions)

MR.SPEAKER: Howmuchtime doweneed
forthese Bills? | think we cantake item No.19
and20togetherandltemNos.21 and22canbe
takenup separately.

This matter has been discussed morethan
once onthe floor of the House while discussing
the president’s Address, while discussingthe
Home Ministry's Demands. while discussing
the Bombay Bomb blast and it was discussed
eventoday also. So, it may notbe necessaryto
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go overthe points again and again. If we can do
it quickly, we will be very happy.

MR. SPEAKER: The House shall newtake
up ltem Nos.19ad20together.

18.40hrs.

TERRORISTSAND DISRUPTIVE
ACTIVITIES(PREVENTION)
AMENDEMENT BILL

AND
CRIMINAL LAW (AMENDMENT)BILL

THEMINSTEROFHOME AFFAIRS (SHRI
S.B. CHAVAN): Ibegto move:

“Thatthe Bill furtherto amend the Terrorist
and Disruptive Activities (Prevention) Act,
1987, as passed by Rajya Sabha, be taken
into consideration.”

Asthehon. Members areaware, the Temorist
and Disruptive Activities (Prevention) Act, 1987
(No.2B0ot87) was encacted on 3rd September,
1987 to meetthe extraordinary situation created
by wide spreadterrorist violence inmany parts
ofhecountry. ltwas envisaged at thattime that
itwould be possible to overcome this problem
otalarge extent within a period of two years. It
was, therefore, provided inthe said Act that it
would remaininforce forapenodof2yearsi.e.
till23rd May, 1989. Thelife of the said Act was
further extendedby 2 years each time in 1989
and1991.

We haveto concede that thisis aharsh law
whichwillbe out of place innormal situation. But
hon. Members will agree that Terrorism cannot
betackledwith velvetglowes. The lawhastobe
available so long as terrorism shows its ugly
face.

However, it is a fact that sometimes the
provisions have been misused and this has
created problems. We carefully considered how
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tosoftenthe provisions to reduce scopeforsuch
misuse. Some important changes have been
proposed. Thus investigation can commence
onlyifthe S.P-. authorises it and prosecutions
launched onty with approval of|.G. The provisions
about extra judicial confessions being
admissible have been deleted. Incameratrial
will be atthe discretion of the Court. Remand
during investigation under Section 167 would
require judicial application of mind and the
progress made in the investigation will be
considered if remandistobe extendedbeyond
180days. Other meanigfulchanges have also
beenmade.

The amendmentsto the Act furtherconcretize
the Confiscation Agreement signed recently
with the United Kingdom for mutual assistance
ininvestigation and prosecution of trrorist cime
and the tracing, restraint and Confiscationo of
the proceeds and instruments of cnme and it
propose to extend the Act for a further period of
twoyearsupto23.5.1995.

Now. the second Bill.
Ibegtomove:

“That the Bill further to amend the Indian
Penal Code and the Code of Criminal
Procedure. 1973, as passed by Rajya
Sabhabe takenintoconsideration.”

Sir. Kidnappingor abduction withthe objective
of secunng ransomin the form of money orany
otheradvantage s a destardly, etc. Thethreator
apprehensionofvilence . hurto the kednappedor
abducted person arouses insecunty and panic
amongstrelations of vicim and the public. No
society can allow itself or its citizens to be
trampled over inthis manner. Most deterrent
punishment 1s. therefore. called for in such
rasecs. The Law Commission also had. in its
42nd Reportrecommended that the kidnapping
andabductionfor ransom perse shouldbe made
sspecific offence
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The Billseekstoamend Indian Penal Code
to provide for deterrent punishmenttopersons
committing such heinous crimes and to make
certainconsequentialamendmentstothe Code
of Criminal Procedure, 1973.

Icommendthe Bills forthe consideration of
this august House.

MR. SPEAKER: Motions moved:

“Thatthe Bill furtherto amendthe Terrorist
and Disruptive Activities (prevention) Act.
1987, as passedby Rajya Sabha, be taken
into consideration.”

“That the Bill further to amend the Indian
Penal Code and the Code of Criminal
Procedure, 1973, as passed by Rajya
Sabha, betakeninto consideration.”

MR.SPEAKER:Ithink, Mr. BhavaniShankar
Rawatshould have spoken. butlamasking Shri
Shal abuddintospeakbecauseitseemshehas
togo.

Beforethat. as the hon. Members were asking
for Statement on Kashmir, now they have sent
me anotice. | will allow them later.

SHRI SAYED SHAHABUDDIN
(Kishangan)): Mr. Speaker. Sir.the hon. Minister
has placedbefore us the history of this piece of
legislation which can only be called as black
Act.ltwaspassedin 1985inthe hopethatitshall
help us contain. if not ehminate terrorism from
theface of ourcountry. Then. t was renewedmn
1987.1989and 1991. We are all conscious of the
factthat unngtheseeightyears. terronsmhas
nsennot only inits honizontal spread from some
Statestomanymore States. buthas alsobecome
more destructive. more violent andthe State
appearstobe helpless again_tthisphenomenon
of terrorism. | can only draw one conclusion
eitherthis Actis not the nghtmedicine orithas
notbeenused againstterronsts. but used against
the wrong people. the non-terronsts.
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Sir, this law goes against the very spirit of our
Constitution. | do not think anything like this was
everpromulgated, enacted bytheBritisli, when
they were in power. Rowlatt Bill was a child's
play comparedto these black. Acts thathave
comeinto force inindependent India.

Allthe some, itis inthe interest of the country
and | am notquestioning the bona fides ofthe
Govemment that these such Acts are brought
intobeingwhennecessacy. However, therehas
been exensive misuse of the Actthe statistics
caneasily prove it but the Government should
have provided them today, the statistics,
Statewise as howthe powersunderthisActhave
been usedby various State Governments.

The hon. Minister should tell us how many
timeshasitbeenused, howmanypersonswere
arrested ordetained under the Act? How many
of them were released afterinterrogationand
howmany of themwere released onbailonthe
orderof court? How many were finally charge-
sheeted or prosecuted and in how many cases
wasthe State able to get a sentence fromthe
court? How many were acquited? We have no
such statistics before us. The hon. Minister is
silent aboutit. Butoff andon we have been asking
question. innocent people have been detained
under this Act in thousands. And it has been
used, |mustconfess, without any discimination,
asto age, asto sex, as toeconomic status, as
to professional status, againstyoung and old,
againstchildren; ithasbeen usedagainstwomen,
against peopte who are members ofthe elite; it
hasbeen usedagainst allsorts of poor people.

| do not have the time to give you the details.
But, | am sure that the House is aware of the
extensive misuse of this Act againstthe weaker
section of the society, against the poor people,
against the mionrities and even against political
andsocial workers. The Ministershould take us
into confidence and tell us in how many cases
was it used against the children, against women,
against political andsocial workers? Whatis hte
proportion of the persons who belong to the
minorities”?
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| cannot particularise a particular State
Govemment. All State Govemments have made
useof tmore orless. The poweris anintoxicant;
and analcoholic and drinks it excessively.

Theretore, if one state is vested with these
black powers, with extensive powers. the
Government are prone ot use their power -
excessively. But, onthe whole, | maintainthat
the National Frontandthe Left Front Governments
had been more restrained in the use of this
power. | wouldliketo know from the hon. Minister
about State-wise break-up of the use of this

power.

We haveanumberofcasesin whichwehave
beensubjectof appeal on the floor of this House.
There are cases where the State Governments
have askedthe Central Governmentfor review.
Some primetfacie innocent cases and we were
made to oscilate Butin between the Centre and
the State Govemment, the Central Govemment
sayingthatthe State Govemmenthasto make
up tsmind, the State Governmenttelling us that
we havesent a reporttothe State Government
andis particualrly the Central Government and
the Home Minister otdecide andto tell us what
todo. Whether onthe basis of the experience fo
the lasteightyears have the Govemmentworked
out a procedure for this internal review, for
administrative review, for an executive review
betweenthe State Government and the Central
Government onthe application of this Bill? After
all, thisis acentral Bill; this is a central legislation.
Therefore, we dothink thatitis the duty of the
Central Govemmenttokeepaneye onhowand
inwhatmanneritis beingused by the various
State Govemments so that atleast there is no
arbitrariness; and there is some degree of
uniformity about the nature of the casesin which
itistobe applied, the nature of the offences, the
nature of circumstances in which this Bill shall
be appliedby the various State Governments. |
would like to have very categorical answer from
the hon. Minister, whetherhe has no devised a
procedure onthe basis of eight years of working
ofthislaw in order to take away thus sting trom
it.inorderto make it at least suspectible of some
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humantouchinapplication about howto review
cases whenthey are broughttothe notice of the
Central Government?

The Home Minister, therefore, must exercise
agreatersense of responsibility if we aretovest
himwith this power.

Inthe Statement of Objects and Reasons of
this Bill. inparagraph 3 again aforeigncountry
hasbeeninvoked. Thisisthe secondtimethat
thishasbeen done. | don't nowwhyisitnecessary
- thatwe must have interallegislationinorderto
oblige aforeign government? Why mustwe do
so? Of course, it is parn of the executive
responsibility of the Governmentto have such
arrangementwithforeign countriesif necessary.
But. when we come before our own sovereign
Parliament, the case mustbe made outonits
own ment: the case cannotbe made outonteh
basisthat we haveto fulful a certain contractual
obligation or a certain agreement or meet a
situation in whcih the othercountry isinvolved.

| have also submitted some brief
amendments.

Because | would notlime te speak againon
this Bill. There is one clear legai lacuna in
Section4, Page 2, it says

“Whoever holds any property derived or
obtained from commission of any terrorist
act...”

the ad nauseam s missing. A person must
knowingly be doing somethingwrong. Aperson
who knowingly holds any property derived or
obtained from commission of any terrorist act
obviouslyis culpable butifthe person, somehow
incertain cirgumstances, isinnocentty foundto
be in possession of such property he is not
culpable, [ think that goes against the basic
principle of Indian jurisprudence.

There is another instance here in Section 7
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(A)inwhich itis proposedto interpore the prior
permission of the officer making such order
between the designated courtand the person
accused. The permissionof the officer himself
is irrelevant. | do not see why could that be
necessary. Once the caseis tobe broughtbefore
the designated courtthenthe prior permission
ofthe officer should not be necessary.

Thenagainitis stated that:

“the investigating officer shall dulyinform
the designated court within forty-eight
hours of the attachment of such property
andthe said courtshall eitherconfirmor
revoke the order of attachmentsoissued.”

Ifthe case goes directly to the designated
court, there is not question of the officer later
infarming the court. Therefore, | have askedfor
the deletion of that proviso.

There areinstances where the periodof 120
days is being extended to 180 days. | think it
makes the Act more severe. It makes the Act
more draconianthen itonginally was. Therefore,
Ihave suggestedin these cases, the penod of
180days should be reducedto 120 days.

There is one pointwhere the investigation
peniodcan be extended upto one yearat one go.
Why shouldthatbeso?

SHRIS.B. CHAVAN: Itis notinone go. Itis
six months.

SHRISYED SHAHUBUDDIN: You aretaking
initially six months and after that you want
ancotherextensionof one whole year. Whycannot
youtake itindriblets say of inthree months so
that the police is also on its toes that the
investigation authority is more efficient, more
effective? Becauseitknowsitishavetocome
backto yourand getafurtherextension. Therefore,
if you are goingto make a provisionin this Bill
foronetime extension of whole one year or mix
months itis boundto have deleterious effecton
the course ofinvestigation. itis notgoingtomake
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police more efficient, itis goingto make police
less efficient.

Finally, thereisaphase here “noinformation
aboutthe commission of an offence underthis
Act shall be recorded by the police.” | have
proposedthatinsteadof the word recordedthere
shouldbe “it should notbe taken eognizance of”
orthesentence shouldbe, asitissaidinthe code
of criminal procedure generally that “the FIR
shall not be recorded orthe information shall not
be taken cognizance of". Either of these two
amendments shouldapply.

As the law stands and on the basis of the
experience thatwe have forthe lasteightyears
of the working of this Bill which has been very
indiscriminate and which has been rather
arbitrary. which has been harmful to a lot of
people, which has brought downthe dignity ofthe
Stateinmany cases, which has brought down
the prestige of the Governmentconcernedin
many cases, which has made them appear
arbitrary andworkignintotal disregard ot human
nghts. of fundamental nights in many such
instances. | would suggest that this Bill should
be dropped. | therefore, appeal to the Home
Ministerto reconsider hus Bill and to withdraw
his Bill. His armoury is full of other devices with
which he can control the menace otterrorism.
iHe cannotmake out a case thatwith the help of
this Billhe has able to controlterronsm. he has
onlybeenable to. as| said. bringdownthe tair
name of the Indian State.

Therefore, withthesewords’ | oppose this Bill
andrequest him either to withdraw this Bill or at
leastto acceptthe amendmentsthathave been

proposed.
| Translation)

SHRI BHAGWAN SHANKAR RAWAT
{Agra): Mr. Speaker. Sir. TADA Amendment
Bill and also two other Bills related to it have
been introduced. In this context | would like to
submitthat the Government continue to widen
its scope. it has again felt the needto amendit.
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However, we have to see, whetherthe TADA
fulfils the motive for whichitwas enacted. lwas
going through it and | found that there was a
referenceintheaims gfthis Actthatthe prevailing
problematic conditions in Kashmir, Assam and
Punjab at that time is necessited the
enforecement of this Act. However, afteritwas
implemented, the situation continued to
deteriorate in the States like Uttar Pradesh,
Gujarat, West Bengal, Rajasthan, Madhya
Pradesh, Himachal Pradesh, Maharashtraetc.
Inotherwords, the disease aggravated witheach
dose of medicine. There is no meaning in
implementing alaw which rather adds tocrimes.
Our Governmentlacks the will-powerto enforce
it strictly and get obeyed the spirit with which
TADAwas enacted.

Iwouldlike to submitthat it was enforced on
May23. 1985. Since then. about 52. 998 persons
have been challanged. However. it is just
ridiculous that only 434 persons our ot them
were punished. The ratiodoes notcome evento
1 percentwhat willbe a blindlaw other that which
isbeing misused atlarge andwhichcompletely
suppresses the individualindependence. The
mattertothiseffecthas beenpendingin Supreme
Count.

Articles 14, 16,21. and 22 arebeing violated
to suppress the individual independence and
deprive people of their night to freedom ot
expression as also their right to property.
However. despite wide spread misuse of the
Constitution, the Government failedto achieve
the actualmotive of the law. No law s effective
unless it is enforced to punish the culprits.
Since, the Government lacked will power. the
culprits were not punished. About 14007 cases
intotalwerefiledin Punjabwhile only 52 persons
were prosecuted. Similarly it was enforced
effectively neither in Kashmir nor in Assam.
Gujarat was only state where this law was
enforced. | would like to submit gracefully that
this law was enforcedto suppress the political
rivals like BJP in Gujarat, but not in Kashmir
where wide spreadterrorism has brought the
valley on the breaking point. | would like to
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submitto the hon. Ministerthat out of the total
1400-1500 cases filed in Kashmirnot even a
single cuprit was prosecuted, all of themwere
released. What s the utility of enacting a law
underwhich aculpritis not prosecuted.

The hon. Minister has made stringent
provisions, | would like to appreciate himthat
despite harsh criticizm the hon. Minister has
tried to restore some human rights in place of
harsh provisions in the BIIl. For instance the
from ayearto 180 days. A provision has been
includedthatwith the permission of the Courtthe
hon. Judge will go through the diary of the
investigation agency and then only he may
increase the time limit only if he finds it justified.
Secondly, so far as the camera tnal by the
prosecutingagency is concemed, it would be
done only withthe permission of the judges.

19.00hrs. .
Though, the Govemment of late, has diverted,
yetthis diversion is the result of only the failure
of the policy adopted sofar. The Govemmentis
awarethatthe stringent provisioninitself is of
are not proved. TADA is meetingthe same fate
asthatmetbythe Gangster Act. Therefore, there
is no use of making stringent provisions. There
was some dispute with regardto its application
in the marriage cases. andthe police started
misusingitinthemailso. Inthis context | wouid
liketorelate anincidnet that occumedin Amwitsar.
A dispute arose between the famity of the groom
livingin Amritsar and that of the bride livingin
Delhi. The bride’s father lodged a case against
the body's family under TADA, as a resuilt of
whichgroom’sbrotherwas arrested andkeptin
jailinLucknow. Thisincident created a risk for
the service of a senior officer. Delhisithe capital
ol the country, the matter was intervened.
Similarly even persons carrying cartridges are
beingchallenged under TADA. The verdictofthe
special court has beenchallenged in Supreme
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Court, therefore it is proving of no utility, rather
itiscausingloss.

Mr. Speaker, Sir, this lawis against thetrue
spirit of the Constitution and the ethics of the
criminal law, the provisionof which has been
madein this Act. The culpritin this case himslef
has to prove his innocence and the stringent
principles also go against him. Now, TADAis
beingenforced onM.Ps. Recently, |heardabout -
theincidents of bomb-explosions in Bombay.
Shri Madhukar, an MLA was arrested under
TADA, andinprisonunder NSA, but hadtobe
releasedafterthree months. He was notinvolved
inriots, thatis why he hadto be released. This
is how the Actis being misued. itis of nouse.

Mr. Speaker, Sir, recently, one of our
colleague’s son Sanjay Dutt was arested while
the actualculprits were spared. | would like to
allege thathe was arrestedwithout any evidence
soastospare the actual culprits. My submission
isthatitis of nouse tochallananinnocentperson
andspare the actual culprits. Apartformit, the
Govemmenthas now startedtaking actionunder
TADA againstthose whofailto gettheirlicences
renewed within time. A licence has to be got
renewed once inthree years. butthe penodcan
be increased by paying penalty; still the
Govemmenthasbeentakingactionunder TADA.
A person was challenged for delivering a
provocative speech, itisof nouse. There are
many other provisions forthe purpose.

Mr. Speaker, Sir, atthe same time. thematter
of political rivalry has also been raised ofcourse
it was applied during the rule of Shri Bhairon
Singh Shekhawat. It was applied against 34
persons. Itis an eye opener, illustrative forthe
Govemment 206 bombs were seized in Kota
while 32 were seizedin Jaipur. Besides, alarge
quantity of ammition was seized and the
Govemmentof Rajathandidapply TADA against
the culprits in this regard. Had the law been
enforced inthe proper spirit. it would certianly
have proved a success. But since it was not
implementedeffectively. itfailed. Its validity has
beenchaliengedin the Supreme Courtandthe
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judgement kept reservedthere. Therefore my
submssionis that the Government must wait
andseewhatfate tmeets. herafterit wouldtake
action | would alsolike to point out that we have
listenedtothe views of the former Govemor of
Kashmirwith regardtothe Stateof affairsinthe
valley.

It has been evident from the incidents of
kidnapping of Shn MuftiMohammed Sayeed's
daughter and the killing of four Indian Air Force
officers that the law was not at all enforced
eftectively. Theresultisthatthelawhasbecome
in effective. My submission is though the
provisions for penalising the hijackers are
effective, yetthe question is who the hijackers
are. These are the persons having political
protection. A Hijacker named Hari Singhwas
apprehended, and the world knows that this
hijcaker had contacts with one of the Cabinet
Minsters of India. Therefore, | would like to
submit that these mal-practices should notbe
allowed to go on. Bhole Pandey was given
Congressticketto contestthe elections while he
was already involved in the hijacking of an
aircraft. The situation cannot improve at all
particularly when hijackers are provided polbcai
protection and respect. Had the Government
been determined totackle the situation boldty,
these things wouldnot have taken place.

Iwould like to quote the example of Israel.
Amevica took action against the terrorists in
LibyaandPanaia ltaly. ColumbiaandFrance
also took the initiative to aastroy the terrornist
dens in the neighbouring countries. Did the
Government of India take any action under
TADA against the terrorists being aided by
Pakistan? How many such persons were

challenged? What was the total number of-

lerronsts whotook active participation interronst
activities? Only those people were challenged
who were found guilty of offeringtea or snacks
tothe actual culprits. Thoughyou, | wouldliketo
know how many of the actual culprits involved
n ferronist aclivities were challenged or
pumshed? Yesterday. we were having a
cdiscussion onthe working of Verma Commission
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set up to investigate into the case of the
assassination of Shri Rajiv Gandhi. Earier,
General Vaid was assassinated and his killers
SukhaandJindawere challanedunderthe same
law. They were challanedfor murder, andthey
were challened under TADA also. Butitis very
surprisingthatthe charges againstthemwere
not proved under TADA though, of cours, they
were punished under Indian Penal Code. Itis
very shameful that on one side the accused
persons in murder case are beingawardedthe
death sentence under the criminal laws but the

some accused persons goscotireeunder TADA.

Therefore, my submissionisthat the Govermnment
shouldstrengthenits willpower andtake effective

measures in this regard.

[Enghish]

MR. SPEAKER: Shri Loknath Choudhury.
Howmuchtime youneed?

SHR! LOKNATH CHOUDHURY
(Jagatsinghpur): | know my limitation Sir.

MR. SPEAKER: Let me know the time that
you need. | havetoorganise it because four Bills
arethere.

SHRILOKNATHCHOUDHURY : Iwilitake -
maximum seven minutes Sir.

MR. SPEAKER: O K., youtake tenminutes.

SHRILOKNATHCHOUDHURY: Sir. Istand
to oppose this Bill because extension is being
taken for anothertwo years. ltis seenfromthe
staiement of Object and Reasons and from the
statement giver: by the Home Minister that this
Act has not been able to check terronsm or
disruptive activities. They are spreading and
willbe spreading.

This type of Act. whichwe have been calling
ablack Act.is not new. Since the comingofthe
Congress Govemment, this Acthasbeenthere
eitherinthe form of preventive Detention Actor
in some other form the words might have
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changed. | myselfwas avictimofthe Preventive
Detention Act, for which | hadto stop my studeis
and | had to remain in jail for few years. The
ground of detention was that|amadangerous
and a deperate Communist, anditwas never
reviewed. Evenwhen the High Court released
me, the Governmentagain putmeinside the jail.

‘Government’ meansthe powerisgivento
the police. Here the Home Minister has already
saidthatthis hadbeen misused. But, nottohave
turther misuse, he has brought out some
amendmentsby givingthe powerstothe Inspector
General of Police and the Superintendent of
Police. No case will be taken congnizance of
without the permission of the Director General.
The coqnizance of the court will not be there
unlessthe Director Generalapproves it. But this
will never check terronsm. ‘Terrorism’ means
spreadingterror. Here we shouldtake the whole
thinginto consideration. the totality of it, taking
the international and national factors and
correcting our view, so that we can check
terronsm. So, fightmgterronsmby puttingsome
people in jail will not do. | agree with Mr.
Shahabuddinthatitis misused. itis never used
against realterrorists; the terrorists have gone
scotfree. ! wantto asKkone questionbecause
throughout the day we have been discussing
something aboui ierronsm. For two days we
have been discussing matters relating lo
terrorism. | think the Home Minister must be
tired of replying and. Sir, you yourself mustbe
sotired of it asto ask us tolimit our submissions
andnottorepeatthe samething. Butl wantiotelt
the Governmentthat this Act had neverbezn
reviewed by the Governmcni. Only the
Govemmentgces onextendingit withoutgoing
throughthe causes of these activities which are
growing. So, there aretwo or threereasons. The
first reason lwantto give is thatterrorism has
becorneanintematonalfactorbecause of certain
developmentsin the international arena. Now
thereis no question of war. The warmerchants
arethere.they wantto selltheirarms andthey
spread this culture throughout the world sothat
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they will be able to save theirindustry and make
profit. So, in our country today, you goto any
cinema. Whatdo youseethere? Whereverthere
is discontentment and dis-satisfaction or
oppression, they show the oppressed people
taking to arms. So. unless the Government
takesthe wholethingintotality, it will not be able
tocheckterrorism. Our police force will never
use this power for the purpose for which itis
beinggiventothem. Here, | would like to state
that Mr. L.D. Arora. Additionalo Collector of
Customs was shotdown at Allahabad because
when he was in Bombay he took the Mamon
brothers to task and he was transfered from
Bombayto Allahabad. It was he who informed
the Bombay police from Allahabad in January.
muchbefore the Bombayblasts, thatthereis a
larege-scale arms smugglingin Bombay. So,
after the Bombay blasts, the Bombay Police
wanted totake his assistance andcalled himto
gotoBombay on Sunday. Hewasshotdowncn
Wednesday before goinato Bombay. So, the
questionis that nobody inquires into it about his
Iransterand about his murder. Why? Because
the growingterronsm has kept the Administration
under contrui. The ideological questionisthe
main question andunless people are ideciogically
educated. they will not be able toface terrorism
and enacting this legislation this way will not
servethepurpose Whatis requiredistoeducate
the people. make them conscious ideologiclly
sothatthey oppose terrorismin every sphere.
Uniess the Government thinks in that w2y io
check terronsm und an efgrt s made
ideolegically to remgyve the discontentment of
the pecyie. you cannot tight terrorism. You
cannotfight terrorism by arresting some people
and giving all powers to the police. The police
use this power not against the terronsts. but
more aganst the nnocent people and people

. whofightfortheir|ust cause.

So, Sir, | am ocpposedtothis Amendment. If
the police fails and if the Act tails, the Home
Ministerwill again come withanother amendment
with much more stringent measures which.
instead of solving the problem. will give more
boosttoterrorism. | have seenin my State how
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itwasused.

So, naturally it is high time now that the
Govemment should review the whole thing in
totality andthe Government should come out
with some new measures so that terrorism
never spreads and the Country’s stability is not
disturbed. So, for that purpose somemoreefforts
are necessary. This Act will never serve the
purpose andthe Home Ministerwillagaincome
foranotherextension aftertwo years. Then, the
State will become a repressive State without
understanding the problemofthe peopl. ltisa
stigmathal such astatute remainsinourcountry
and we shouid allbe ashamed of it.

With these words | oppose this Bill.

19.16hrs,

SHRI SUDARSAN RAYCHAUDHURI
(Serampore): Mr. Speaker, Sir, | oppose this
Bill. The objective of TADA when it was
introducedfirstwas tocurbterronsm. It was said
that this special Act is meant for a special
situation anditwas expected thenthatwithina
span of two years we would be able to curb
terrorism, but whatwe have seenis. repeated
attempts ofthe Government to continue with this
Act. The present Bill also seeks to give afresh
lease of life of two years. But, is there any
guarantee thatitwould not be apermanentthing
inour statute book?

Sir, secondly we are opposedtothe very way
m which this Act is_ being used. the most
authortanan, anti-democratic and oftencavalier
manner with whichthe Governmentuses this
Act. We know that this Act has been used
against political adversaries, trade union-sts
and commoncitizenswithimpugn. In Tripurawe
have seen how the earlier State Government
used TADA against democratic movements ot
the State. Itis reported thatin Rajasthantoo.
during the earlier Government's regime. when
the trade union workers belonging to the
Electricity Board were on strike. .they were
amrestedunder TADA. Thetotal approachofthe
Government wouldbe clear fromthistactthatl
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have one statistics in which according to the
official figures, during July, 1992 26,553 people
were detained under TADA. But the most
shocking statistics is that, despite so many
amests, there have beenonly 78 convictions so
far. So, this is the true picture.

Sir, barring a few exceptions this Act has
beenmore misusedthanproperly used. | know
that problems of terrorism are there and the
problem of narco-terrorism, communal riots
and secessionism have taken alarming
proportions. | mustsay that apart from socio-
economic causes, the various acts of omission
andcomission of the Centrai Government and
other Congress (1) Governmentsin the States
are tobe blamedforit. Butproblems are there
and we must deal with the terrorists.
secessionists and the persons with whose
activities the country's unity and integrity are
affected. We should dealwith those people with
astrong hand. Butthe existing laws shouldbe
utiisedforthat purpose andif necessary, suitable
amendments should be made of Acts like the
Crniminal Procedure Code, Indian Penal Code
etc. This cannot be done without sharpeningthe
teeth of existing laws and without tryingtohave
the necessary political will to fight against
terrorism and secessionism. So, thisattempt of
bringing TADA type of acts cannotbe supported.

Here there is an amendment to the Bill to
obviate misuse of power. Superintendent of
Police has been given the power. But we know
thatm Tripura SP or G Police functionedunder
the orders of politicalbosses during last year.

In the circumstances. we cannot gurantee
thatthis Act willnotbe misused.

So, my pointis that the Government should
come with suitable amendments tothe existing
laws and aftei strengtheningthe existinglaws.
we candeal with the problems ot terrorism and
disruptive activities. Butthis Actis reminicent
ofthe Acts like the Preventive Detention Act or
DIR or MISA or NASA.

We cannct support this Bill. Under the
circumstances. we are opposedto this Bill
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SHRI GUMAN MAL LODHA (Pali): Mr.
Speaker, Sir, two Bills have beentaken up for
discussion simultaneously. So far as the
question of Criminal Law Amendment Bill is
concemed, the amendments proposedtodeal
with the matters of abduction andkidnapping are
waorth welcome. We do welcome it. The hon.
Minister of Home Affairs may please get it
passed, we extend our support to him forthis
purpose. However, the amendment proposed
with regardto TADA is amatter of graveconcem
and needs a serious discussion. The principle
of Criminal Procedure Code whichis a very old,
constant andtull of Justice. is beingamended,
Because underthe present law, the culpritis not
1o prove hisinnocence but the Government or
the prosecutor are supposedto provethecrime
of the culprits. We strongly oppose this
amendment as it is totally against the
fundamental principles of justice. The
amendment proposed in this regard is very
dangeroous. We would not find any precedence
to this effect in the world history. It has been
statedthat the statement given by the accused
betore the police officer will be treated as an
evidence inthe court. It is against the spirit of
Section 168 of the Criminal Procedure Code.

Shri Chavan has added another dangerous
point that in case there are two culprits, the
statement of one accused will be used against
his accomplice. It means that if the number of
accused ranges to five to ten, the police may
apprehend one of themandtreat the statement
given by him as an evidence againstall of them
inthecourt. ltisagainstthe fundamental principle
of Cniminal Law, italso violates human rights.
This is something very detestable heinous. |
wouldurgeuponthe Govemment notto adoptan
attitude of injustice in the name of eliminating
terrorism. The Government should review the
situation in this regard.

Ourcolleagues have also givensuggestions
with regardtothe implementation. The matter
hadbeen raised afew days back while we were
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having an extensive discussion with regardto
the matter of Shri Rajiv Gandhi's assassination.
A heinous crime was committed by LTTE in
Madras, the way the suicide squads of LTTE
have been working, itis encouraging terrorism
atlarge scalein the country. However, asperthe
available figures, only 147 cases werefiledin
Tamil Nadu, the place where Shri Rajiv Gandhi
wasassasinated andterronistactivitiesof LTTE
are mostfrequent. | do know that the hon. Minister
of Home Affairs would say tht the Central
Govemmentis not at allconcemed withit, and
that it was the responsibility of the State
Govemment. The Central Govemment enacts
law, thereafter it is the responsibility of State

Govemmentsto enforce it strictly.

Theargument likety tobe givenin his defence
bythe hon. Minister maybecorrect, eventhen
itisthe responsibility of the Central Government
to monitor the functioning of the State
Govemments and the implementation of the
Law as also holding conference with the State
Home Ministers. In Tamil Nadu, where Shn
Rajiv Gandhiwas assassinated, only 147 cases
were filed during the last several years nottotalk
of punishing the culprits this is an evidence of
nothingbut the ineffectiveness of the law. Onthe
other hand, in a state like Gujarat from which
Mahatma Gandhi and Sardar Patelhailed, 14094

~ caseswerefiled. Thislawwas enacted primarily

to deal withthe situation in Jammu & Kashimir.
But the total number of cases filedin the State
was just 1826. Itis the State where trrorism is
preventin every nook andcomer. This proves
thatenactinga lawinitselfis not sufficientunless
itis enforced effectively. Rather, this law is
beingmisused, asithas beeninGujarat. Every
time an amendmentis moved, the hon. Minister
of Home Affairs gives an assurance that the law
would not be applied against the political rivals
butin practice itis veryfrequent. Inbrief, Iwould
like to submit that the law has been widely
applied against the BJP MPs. Notonly this, a
case was filed against them under National
Security Actandthenunder TADA. Thus, these
things should notbe used as political weaporrto
harass, torture or eliminate the political rivals.
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Therefore, my submissionis thatif TADAis
misued constantly in this (Interruptions) there
will be total confusion, because a particualr
party rulesin aparticular State while the other
in k<::!htal' State, however, the law isin force
everywhere, andinthatcasethelawcanbeused
againsteach otherthenwhat willbethe position.
This law is beingused as amediumtospoilthe
legal provisions in the Constitution, therefore |
opposeit.

| would like to submit that in principle, we
traditions, conceptions and also human rights,
and this very law also comes into the same
category. Therefore, the hon. Minister of Home
Affairs may kindly think over it. In view of the
Bombay biasts if such alaw may be enforced
effectively there, it canbe well understood and
itmay be considered as arightstep, but, as has
been told, in Bombay too, the B.J.P. workers
were handcutfed and taken around the city,
therefore itis amatter of grave concem.

With these woras | oppose the Amendment
Motion with regard to TADA and support the
Criminal Law Amendment.

SHRIRAMVILAS PASWAN (Rosera): Mr.

Speaker, Sir, | would like to oppose this Billon-

three-fourpoints. Just nowhon. Lodhaji hastold
aboutthe powers of police officials. As youknow
itisnotabigthingtotell a lie before a police offical
forthe sake of one's own defence. But itis not
rightto ruin another person onthe basis of that
statement. | would like to say that the Home
Minster should review it seriously. Inreplytoa
question in Rajya Sabhaon 10thMarch, itwas
said that 52,268 persons had been arrested
under TADA, this should make you realise the
gravity of this situation.

- Inthe objectives and reasons ofthis Bill the
hon. Minister has saidthatearlieritwas imposed
intwostates only. Butwhen TADAwasnot there,
terrorists activities were taking place only in
PunjabandJammu and Kashmir. butnowithas
spread in Uttar Pradesh, Madhya Pradesh,
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Himachal Pradesh, Maharashtra, Haryana,
Delhi, Gujasat, and West Bengal also. This
shows that by imposing TADA, terrorists
activities are increasing. You should withdraw
itimmediately as it is spreading the disease.
(interruptions)

Thesecontpointis thatyou shouldtake it for
granted thatif a problem could notbe solved by
ordinary law then imposing TADA or Terrorist
Area Act can also not solve it, this is a basic
principle and you had been a jurist also.
(Interruptions)

What do you think about the hon. Speaker.
(Interruptions) Mr. Speaker, Sir, thelaw consider
the commonman as honestandthe Government
and police officials have toprove thatitisnotso. -
Butthis Billis contradictory as the commonman
is considered guilty and they have to prove
themseles honest, soitis contradictory tothe
basic principle of law and it is openly violated.
The third point is *:at you shauld know the
reasons behind a person becoming aterrorist.
Youhave tofind the reasons behind a person
becomingatesorist. Youhaveiviindthe reasons
behind the rise of terrorism in Punjab and
Kashmir. As you can destroy mosquitoes by
spreading DDT butitis also necessaryto clean
that different State Governments are headed by
various political parties but they all should be
equalbeforethe law. Youcannotstoptemorism
itincident like 6th Decembertake place, but you
should have adoptedstrict measures to control
it. Inrecentincidents in Bombay | saw that the
persons whoshouldbe arrestedunder TADA, is
stillissuing whips and Sanjay Dutt whowasin
possession ofillegal anms was arrested under
TADA, and not under ordinary Law or illegal
Amms Act. A person with aterronst background
canbearrestedunder TADA. Apersonfromthe
film industry is being made a terrorist and
somebody whois continuosly involved insuch
activities has been issuing whips, this reveals
the hollowness of TADA. So I strongly oppose
this Bill.
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The second Bill pertaines to criminal law. |
approve this and would like to say thatlaw and
order situationin Bihar is bad but the goodthing
is that according to the statistics at least 190
persons have been arrested under TADA in
Bihar as compared to some other States.
regarding criminal law | would like tosay that
incidents of kidnapping are increasing notonly
in Biharbutin various other parts of the country.
Itis all happening with the connivance of police
and this has become a easy-money-eaming
sourceforpolice. Youkidnap achildandgeta
ransom of Rs. 5lakh then give some amount to
the police stations and restis yours. This has
become a business at the national level. It
should be taken seriously. What my friend from
BJP has said about kidnapping, i support it,
whetherthey arefrom Congress, orpersons like
Bhola Pandey or persons whoknowbig leaders
like Atal Bihari Vajpayee, these peopie should
notonly be condemned publically but political
partie=s should gemand ineir arrest and they
should not be given t'ckets for contesting the
Assembly elections.

Insupportthe Bill pertaining to the criminal
law Eroughtbythe hon. Minister and | oppose
TADA

SHRIGIRDHARI LAL BHARGAVA (Jaipur):
Mr. Speaker, Sir, these two Bills are being
discussed here simalteneously. The Bill
pertaining toterronsm has two aspects. ltwas
firstbroughtin 1985then amendedin87,89and
91, nowonMay 23, 1993 the periodof enforcement
of the Actis goingto be over. The Government
should review seriously, the needforextension
of its enforcement for a period of two years.
Terronsmis also growinginthe country withthe
extension of the period of this Bill. Earier
terronismwas contained in Punjab and Jammu
and Kashmironly andnowit has spreadto North-
east, Uttar Pradesh, Madhya Pradesh, Himachal
Pradesh, Maharashtra, Hayana. Delhi Gujarat
and West Bengal also. | think in this manner
terrorism will spread all over the country.

MR. SPEAKER: This has already been
discussedyou please speak onamendment.

SHRIGIRDHARILAL BHARGAVA: Iwould
like to state the reasons why this Bill has not
beenused where itshould have beenand as
several other members have said why ithas
beenusedonpolitical workers andthattoo from
opposition parties only. So | wouldlike tosay that
ifthe Government’s intentions are clear then
there willbe no needto extendits time anymore.

Sir, as former orators were saying that
Kashmir and some other places are more
afflicted by terrorism, this should be reviewed.
Secondly | appraise the agreement signed
between Indiaand Britain which has a provision
thatanybodywhois underimpnsonmnetin india
for 12 months or more and if he escapes and
reaches Britain, his property in Britain will be
confiscated and he willbe broughback o India.
11hink no body has mentioned it earlier and |
welcome this amendmeisi.

Sir. as you know terrorism is spreading in
Kashmir. Memon brothers have beeninvolved
in bomb explosions and they are not being
brought herethe agreementwith Britain allthese
things are all nght but | would like to say that
TADA s nota panacea, we should make efforts
for signing agreements, with other countries
also, as we have now with Britain. TADA is not
an appropriate solutionforterrorism. Itislike a
hammer to killmosquitoes

Sir, statistics reveal that only 434 persons
were actually found guilty and punished under
TADA outotthetotal 50thousandperson arrested
under this act, this proves that 50 thousand
people havebeen victims of police dictatorship
and it aiso reveals thatterrorism had spread
during the Congress regime as this act was
broughtby hon. Buta Singh in 1985 and'tilltoday
in 1993 morethan 50thousands havebecomeits
victim. It is being said that this act has the
approvalofthe State Governments. | wouildlike



425  Re. Terronsts and

. Disruptive Activities
to point out that if any innocent persosn is
arrested under TADA and State Government
request for his release, eventhenthe Central
Government refusesto actaccordingly. TADA
cases are decidedby the Central Government
inwhich the State Governmentdo nothave any
say. So | would like to suggest that the State
Govemmentshouldbe giventhe powertodecide
whethera person arrested under TADA is guilty
ornotanditshould be reviewed carefully.

Today during Congress Rule the terrorism
has cometosuch apass. According to official
figure, 5614 personsin Andhra Pradesh, 10779
in Assam 14094 in Gujarat, 1826 indammu and
Kashmir 1125 in Maharashtra and 14457 in
Punjabhave beencharged of beinaterrorists.
TADA has beenenforcedto settle the cases of
terrorists expeditiously but it has been noticed
thatthe Longowalassassination case could not
he solved even after five years because ot
TADA. Even other matters have not been
resolvedand while the State Governments are
supporting TADA | feel that the State
Governments are feeling helpless.

Sir. the case of assassination of General
Vaidya (Interruptions) | wouldlike to submit that
anreements, 5 Cuid be signed with other countries
aksoonthe lines of agreementmade with England.
(Interruptions)

MR.SPEAKER: You have welcomedit.
(Interruptions)

SHR!I GIRIDHAR! LAL BHARGAVA:
Although| riseto opposethe TADA Act, | would
like to support and welcome the criminal Law
Amendment Bill being introduced butitis my
submission thataithough its objectives are good
yetits scope is very limited. A provision of life
imprisonment andlife-sentence has beenmade
forkidnappingof gids andchildren, who are sent
to Gulf countries for camel races and for
kidnapping minor children and businessmen.
Thisamendmentis correct butits scope should
have beenextendedand a comprehensive Bill
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should have been introduced. | welcome the *
Criminal Law Amendment Billintroducedhere.

To conclude, | would like to submit that |
welcome the agreementwith British but | oppose
the TADA and | feelthatthereisnoneedtoextend
its period. This Actis not being used on those
peopleforwhichithadbeenframed|, therefore,
oppose TADA. | thank youtor grantingme an
opportunitytospeak.

[English)

SHRIJAGMEET SINGH BRAR (Faridkot):
Mr.Speaker, Sir, maximum number of arrests
were made inthe State of Punjab andthat has
beenmentioned inthe Home Minister's replyin
the Rajya Sabha. Other Members have also
mentioned iiiat it is more than fifteen thousand.
Now peace has retumed inthe State andthere
iras beenno act of violence. Today alsointhe
newspaperstherewerereportsthai lherehasnot
beenasingleincidnetof violence inthe State.
The Act was basically broughtto ctirb militant
activities in the State of Punjab. | would like to
reguest the Home Minister that since the State
is booming with political activities, will he
~ansider to withdraw and lift this TADA from
Punjabbecause theres aiready Armed Forces
Act 1983 2ana Funjab Disturbed Areas Act 1983
inthe State? Since there is total peace in the
State now, | would like to request the Home
Ministertolift this, | must say, black Actfromthe
headof the people.

Thatis alllwantedtosay.

SHRIS.B. CHAVAN: Infact never expected
that these two Bills would provoke so much of
discussion. As the hon. Members seamtobe
very muchinterested inknowing allthe details,
I mustclarify one point.

There seems to be a totalmisunderstanding
of the entire application of TADA. Every hon.
Member seems to be underthe impressionthat
the central Government is enacting this
legislation and it is the responsibility of the
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Central Govemment ta see that itis properly
used. Imustinformthe House thatthisis justan
enablingprovision; there are States which have
notresortedto TADA atall. You have the power
to notity whether you would like to attract the
provisions of the TADA or not. There are
Butthe State Govemments havetakendecisions
nottoapply TADA. We have not forced anyone.
Even now if the State Governments feel that
without TADA they can handie the situation, itis
entirely forthemtotake adecision. Certainly, the
Govermnment of India is not going to force any of
the State Govemments.

There s no running away from the factthatin
Punjab, in Jammu and Kashrer, in Assamthere
have beensituations. | have thefullfacts asto
how many peopie have been arrested, how
many have been detained, how maynhavebeen
chamge-sheeted, howmany havebeenconvicted,
howmany have been released by the court, in
how many cases bail has been granted. Every
information is availabel with me. | am in full
~qreement with Shri Lokanath Choudhury thatit
will have loos 2 Exnoronged attack. Mers b a
provision we wouid not be ahe to bringback
normalcy in a state. That is why wherever
naxalite activityisonthe increase, | have taken
ameeting of allthe Chief Ministers concemed
andrequestedthemthatthey have to attack this
probiem first by implementing the poverty
alleviation programme, andtoprepare a special
programme to see that the benefits reach the
targetéd groups. Thereafterif there is anyone
whotried to exploit the poverty of the peopie or
there are land problems where the big landiords
are tryingto exploit them, thencertainly thereis
acase for penalaction.

So. boththe things will have to be considered
together. Merely by invoking TADA, | do not
think that we will be able o solvethis issue. Both
the things will have to be considrred together:
andthatis why, instead of going through alithe
details, | say this. Hon. Member shri Syed
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Shahabuddin is notthere, he wanted me to give
the State-wise figures. | have the State-wise
figures also. Forthe kind of amendemts thathe
has given. first of all, itis very difficult to prove
ahinamitranscation. He wants an amendement
thatthe man holds the property knowingly that it
is out of the proceeds of terrorism mensrea
which he wanttoattach toit, whichinfact, is going
to be almostimpracticablething. Evenotherwise
also, it is going to be extremely difficult to
establish, infact, thatthe holderis holdingthe
property onbehalf of aterrorist; itis also going
tobe equally difficult. But, unless we have the
enabling provisions, | donotthink thatthe State
Govemmentwillbe able totake any actioninthe
matter. Thishas beenbodly iftedwhenlhave the
agrecmamwithihe UK Government. They also
had the problem on the Northem Ireland; and
they were creating problem in UK. We just
exchangedideas; and adopted certainideas
fromthem; we also have certainideastothem.
And this is how, this thing has been brought
about. | amhappyto saythatithas sentthe proper
message. After we signed the extradition treaty
and also the confiscation treaty with the UK
Geovemmeant, all over Eurone i has sent a
proper messge. Through havalatransactions
huge amount of money which usedtocome via.
London has diminished conseierabhy, iy
agreewiththe hon. Memberwho sad thatitis not
only with the UK. we haveto have extradition

treaty with other countries also.

Centainly | agree with him andwe willhave to
take up this issue of having extradition treaties
with Arab countries, the Guttcountries. UAE and
other countries are very friendly countries; but
somehow, | do not know why they have notbeen
abletoreact positively in the case of Bombay
blast culprits, whoiin facthad gone there: and
fromthere, they seemto have taken asylumin
pakistan. Sir, lwould notliketogointothe details -
of it.

Shri Syed Shahabuddin has given other
amendments also. unfortunately heis nothere.
I do not think that it is necessary formetogive
all the details. Certainly. we have taken
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precautionary measuresto see thatpolice officer
atthe lowerlevel may not misues this; and that
iswhy eventheinvestigationis alsobeing done
after he getsthe consent fromt the Superintendent
of Police; andthe prosecution can belaunched
only afterthe.G. of Police weretoallowth same.
I think these are sufficient safeguards by which
we willbe ableto reduce the misusetothe extent
possible. | cannot possibly say that there willbe
no misuse, even the other Acts can also be
misused. | cannot possibly make a claimthat
these are not goingto be misused. Tothe extent
possible, wehave beensendingalithe guidelines.
| specially try to have a meeting of the Chief
Ministers. | cannot possibly monitor becuse
monitoring will give a different kind of impression.
Afterall, we workin afederal structure: andina
federal structure, | would not like to give an
impression as if we are suprior lords who are
asking the information from th subordinates.
Thatkind of impression should not go; andthat
iswhy. infact, itriedto persuade them. Tothe
extent they should not try to use this Act or
misuse this Actagainst the political opponents,
againstthetrade unionleaders and against other
innocentpeopie; butto concentrate only onthose
who in fact, are creating a kind of diruptinve
activity and destablishing the country. These
elements will have tobe dealt with very sevenly.
There shouldbe no compromise onthis issue;
and that is why. we would like to have the
extension fortwo years. Everyhon. Memberhas
welcomedthe other Act also; andthatis why, |
do nto think. itis necessary formeoto explain
the provisions of the Cnminal Law (Amendment)

. Bill.

Iwill requestfirst alithose hon. Members who
have giventheiramendments to kindty withdraw.
Of course. heis notthere andso, automatically
it gets withdrawn. But, if they do not withdraw,
then. |will request all the hon. Members to reject
theiramendments andpassthe Bill. Thankyou.

SHRI LOKNATH CHOUDHURY
(Jagastsingpur): Sir, | have only onequestion.
The Actis enactedbythe Centre. Aswehavea
gederal structure, youcanleave ittothe States
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to enact. The States could notify. The Central
Govemmenthas got the powerto reviewitand
seethatitis properly used.

SHRI S.B. CHAVAN: Solong as the State
Governments have been authorised, | do not
think, we can considerthatitis a review.

SHRILOKANATHCHOUDHURY: Yougive
thepowertothem.

SHRISOMNATH CHATTERJEE (Bolpur);
No, no. The Central Government is not the
headmaster. ’

SHRIS.B.CHAVAN: Thatis the kind of spirit
in which we would like to work.

MR.SPEAKER: The questionis:
“Thatthe Bill further to amendthe Terrorist
and Disruptive Activities (Prevention) Act,
1987, as passed by Rajya Sabha, betaken
into consideration.”

The motionwas adopted.

MR. SPEAKER: The house will now take up
clause-by-clause consideraiton fo the Bill.

Now | willtake up amendements. Shri Syed
Shahabuddin not present. Shri Girdhari Lal
Bhargavanotmoving.

MR. SPEAKER: The questionis:

“The clauses 2to 10 stand pan of the Bill.”

The motion was adopted.
Clauses 2to 10 were added'to the Bill.

MR. SPEAKER: The quesitonis:

“That clause, the enacting formula and in
longtitle stand part of the Bill.”

The motion was adopted.
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Clauses 1, the EnagtingFormulaandthe ~ S.B.CHAVAN): Ibegtomove:
long Title were addedtothe Bill.

THEMINSTER OF HOME AFFAIRS (SHRI
S.B.CHAVAN): Ibegtomove:

“That the Bill be passed.”

MR.SPEAKER: The quesitonis:

“That the Bill be passed.”
The motion was adopted.

MR. SPEAKER: Now the House will take up
Criminal Law (Amendment) Bill. The question
1S:

“Thatthe Billfurtherto amend the Indian
Penal Code and the Code of Criminal
Procedure. 1973. as passed by Rajya
Sabha betakenintoconsideration.”

The motion was adopted.

MR. SPEAKER: Now the House will take up
clause-by-clause consideration ofthe Bill. There
arenotamendments.

The questionis:

“That clauses 2 to 4 stand part of the Bill."

The motion was adopted.
(Clauses 2to 4 were addedto the Bill.)

MR. SPEAKER: The questionis:

“Thatclauses, the enacting formula andthe
long tille stand part of the Bill."

The motion was adopted.

Clauses 1.the Enacting Formulaandthe
long Title were added to the Bill.

THEMINISTER OF HOME AFFAIRS (SHRI

“Thatthe Bill be passed.”
MR. SPEAKER: The questionis:
“That the Bill be passed.”
The motionwas adopted.
19.54 hrs.
{(v) Situation in Jammu and Kashmir

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRI
RAJESH PILQT): Sir, the House is fully aware
ofthelarge scale violence andterronsmthathas
been unleashed in Jammu and Kashmir by
Pakistanduringthelastthree years. A verylarge
number of people, mastly the youth were lured.
andinmany cases forcedto goacrossthe border
for training and indoctrination. They were
infilttrated backinto the Statewith huge quantities
ofsophisticatedarms and equipment. The scale
andthe volunme of violence which continues
unabated. and the massive recovenes of
weapons whichinclude nearly 8000 AK Seties
rifles, Indicate the dimension of what has been
builtupinto a virtual “proxy war” inthe territory
ofIndia. The reprehensible atrocities have ledto
the migration of nearty 2.50.000 people fromthe
valley to Jammu division and other States.

Although Pakistan is known to be under
considerable pressuretodesistfromsponsoring
cross-borderterronsm, thereisno evidenceto
show any let-up inits activities on the ground.
Durnngthe recentmonths. asaresultof sustained
pressure andinformation and intelligence based
operations we have been able to apprehendor
neutrahse a large number ofterronsts. including
manyimportant self-styledleaders of various
terrorist outfits.

This has created disarray inthe ranks of the
militant and led to serious inter-gangclashes
andgrowing number of atrocities onthecommon



